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"3. Further, we find that in O.A No. 422/2023, 0.A No. 289/2024 and O.A No. 291/2024, it is an admitted position that the lease area has been substantially reduced by Mining Authorities and that being so, under provisions of Environment Impact A ssessment Notification dated 14.09.2006 as amended from time to time as also the conditions of EC, if there is a change/alteration/modification in the project, proponent is required to obtain fresh/revised EC and so long as such EC is not obtained, the earlier EC lease to be valid EC for carrying out mining on the area permitted by Mining Authorities at this stage hence, proponents in above three matters cannot be allowed to continue with mining activities without valid EC. We accordingly restrain them from carrying out any mining activities till they obtain fresh EC in accordance with law. District Magistrate, Banda, Senior Superintendent of Police, Banda and Member Secretary, UPPCB shall ensure compliance of this order. 

faaio :TRT•Y 2024 

4. Further, we find from record that vide order 20.05.2024, Joint Committee comprising Ministry of Environment, Forest and Climate Changes, UPPCB, Central Pollution Control Board and a representative of Wadia Institute of Geology, Dehradun was constituted to submit its report with regard to following aspects: .whether for the purpose of mining, cutting of hills which may result in ultimate extinction of hills can be allowed and whether it may not affect the environment and ecology permanently and have detrimental effect on the ecology." 5. However, the report submitted by the Committee does not touch on the said aspects at all and is totally silent. We call upon the members of the said Committee to explain, why this aspect has not been examined though that was the only aspect on which they were required to address, and explain why appropriate action may not be taken against them for non compliance of order of this Tribunal. However, we leave it open to Committee to submit supplementary report covering the aspect on which they were required to submit report vide order dated 20.05.2024. 6. List on 02.09.2024. 
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"3. Further, we find that in O.A No. 422/2023, O.A No. 289/2024 and O.A No. 291/2024, it is an admitted position 
that the lease area has been substantially reduced by Mining Authorities and that being so, under provisions of Environment 
Impact Assessment Notification dated 14.09.2006 as amended from time to time as also the conditions of EC, if there is a 
change/alteration/modification in the project, proponent is required to obtain fresh/revised EC and so long as such EC is not 
obtained, the earlier EC lease to be valid EC for carrying out mining on the area permitted by Mining Authorities at this stage 
hence, proponents in above three matters cannot be allowed to continue with mining activities without valid EC. We 
accordingly restrain them from carrying out any mining activities till they obtain fresh EC in accordance with law. District 
Magistrate, Banda, Senior Superintendent of Police, Banda and Member Secretary, UPPCB shall ensure compliance of this 

HTO ra sta aftayuT, T ftoo afT shogo io-422 / 2023 3fd yaei 

yftfafy: 
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4. Further, we find from record that vide order 20.05.2024, Joint Committee comprising Ministry of Environment, 
Forest and Climate Changes, UPPCB, Central Pollution Control Board and a representative of Wadia Institute of Geology, 
Dehradun was constituted to submit its report with regard to following aspects: 

5. However, the report submitted by the Committee does not touch on the said aspects at all and is totally silent. We 
call upon the members of the said Committee to explain, why this aspect has not been examined though that was the only 
aspect on which they were required to address, and explain why appropriate action may not be taken against them for non 
compliance of order of this Tribunal. However, we leave it open to Committee to submit supplementary report covering the 
aspect on which they were required to submit report vide order dated 20.05.2024. 
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.whether for the purpose of mining, cutting of hills which may result in ultimate extinction of hills can be 
allowed and whether it may not affect the environment and ecology permanently and have detrimental effect on the ecology." 

6. List on 02.09.2024." 
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"3. Furher, we find that in 0.A No, 422/2023, O.A No. 289/2024 and 0.4 Vo 
291/2024, it is an admitted position that the lease arca has becn substantially reduced by Mining 
Authorities and that being so, under provisions of Environment Impact Asessment Notification 

dated 14.09.2006 as amended from time to time as also the conditions of EC, if there is a 
change/altcration/modification in the project, proponent is requircd to obtain fresh/revised EC and so 
iong as such EC is not obtained, the carlier EC lease to be valid EC for carrying out mining on thC 
rea permitted by Mining Authorities at this stage hence, proponents in above thrce matters cannot 
ne allowcd to continue with mining activities without valid EC. We accordingly restrain them from 

arry ing out any mining activities till they obtain fresh EC in accordance with law. District 
Magistrate. Banda. Senior Superintendent of Police, Banda and Member Secretary. UPPCB shall 
ensure compliance of this order." 
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"3. Further, we find that in 0.A No. 422/2023. O.A No, 289/2024 and O.A No. 291/2024. it is n admitcd position that the lease area has been substantially reduced by Mining Authorities and that heing , under provisions of Environment Impact Assessment Notification dated |4.09.2006 as amended trom time tine as also the conditions of EC, if there is a change/alteration/modification in the project. proponent IN quired to obtain fresh/revised EC and so long as such EC is not obtained, the carlier EC lease to be valid L( carry ing out mining on the area pernmitted by Mining Authorities at this stage hence, proponents in above cC mattcrs cannot be allowed to continue with mining activities without valid EC. We accordingly restrain c tronn carrying out any mining activities till they obtain fresh EC in accordance with law. District iae:strate. Banda. Senior Superintendent of Police, Banda and Member Secretary, UPPCB shal! ensure phance of this order." 
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3. Further. we find that in 0.A No. 422/2023, 0.A No. 289/2024 and 0.A No. 
004 it is an admitted position that the lease area has been substantially reduced by Mmng 
vuthonties nd that being so, under provisions of Environment Impact Assessment Notilication 
lei 14.09,2006 as amended from time to time as also the conditions of EC, if there is a 

inge iteration moditication in the project. proponent is required to obtain firesh/revised HC and o 
ng as such LC is not obtained. the earlier EC lease to be valid EC for carrying out mining or ihe 
C permited by Mining Authorities at this stage hence, proponents in above three matters cannot 
aiowed to continue wih mining activities without valid EC. We accordingly restrain them from 
Ty ing out any mining activities till they obtain fresh EC in accordance with law. District 

lagisirate. Banda. Senior Superintendent of Police, Banda and Member Secretary. UPPCB shali 
.nsure compliance of this order." 

28.08.2024 

00 11 

(bGT S) 

2148



Ret No\.2 

pfafefu : 

3. Futher, we find that in 0.A No. 422/2023. OA No. 289/2024 and O A No. 291/2024. it is an admtted p: 
that the ieINN area has been substantially reduced by Mining Authoritics and (hat being so, under provisions offnvirorr 
Impact Asscssment Notification dated 4.09.200ó as amcnded from time to time as also the cond1tions of C, if there 
change alteration'modification in the project, proponent is required to obtain fresh/revised EC and so long as such fC 
ohtaned. the earlier FC lease to he valid EC for carrying out mining on the arca permittcd by Mining Au:teoritie* at th: 
hencc. OPOnents in above three matters cannot be allowed to continue with mining activities without alid F 
accordingl, resirain them tronm carying out any mining activities till they obtain fresth EC in accordance with iaw D 
Magistratc. Banda, Senior Supcrintendernt of Police, Banda and Mcmber Secretary, UPPCB shall ensure complance of th 
order, 
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UTTAR PRADESH POLLUTION CONTROL BOARD 

..3 Furthcr, we find that in 0.A No. 422/2023. 0.A No. 289/2024 and O.A No. 291/I2024, it is an admitted pritiot: 

the leIse area has been substantially reduced by Mining Authorities and that being so. under provisions of Environnent 

mct AssCSsMent Notification dated 14.09.2006 as amended from time to time as also the conditions of EC, if there n a 

hange al:eration modification' in the project, proponent is rcquired to obtain fresh/revised EC and so long as such EC s not 

hained. the earlier EC lease to be valid EC for carrying out mining on the area permitted by Mining Authorities at this stag 

ce. proponcnts in above thrcc matters cannot be allowed to continue with mining activities without valid EC We 

oOrdingly restrain them from carrying out any mining activities till they obtain frcsh EC in accordance with la» D:strict 

agetrate, Banda. Senior Superintendent of Police, Banda and Member Secretary, UPPCB shall ensurc compliance of thi 
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*3. Further, we find that in O.A No. 422/2023, O.A No, 289/2024 and O.A No. 
291/2024, it is an admitted position that the lease area has been substantially reduced by 
Mining Authorities and that being so, under provisions of Environment Impact Assessment Notification dated 14.09.2006 as amended from time to time as also the conditions of EC, if 
there is a changealteration/modification in the project, proponent is required to obtain fresh/revised EC and so long as such EC is not obtained, the earlier EC lease to be valid EC 
for carrying out mining on the area permitted by Mining Authorities at this stage hence, 
proponents in above three matters cannot be allowed to continue with mining activities 
without valid EC. We accordingly restrain them from carrying out any mining activities till they obtain fresh EC in accordance with law. District Magistrate, Banda, Senior Superintendent of Police, Banda and Member Secretary, UPPCB shall ensure compliance of this order." 
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UTTAR PRADESH POLLUTION CONTROL BOARD 

Funther, we int that in ).A No, JOR (0A No. 892024 and ().A No 29| 2024, 1 s an adm1tte pu * 
: ihe leaC ana ha hen suhstantiallN nuced by Mining Authorities and that Ieing so, under provisions of fnifrn" .NT lhsCent Notitication- dated 4,00,2006 as anended from tinc to time as also the conditions of i( 

"ge alteatn modilication in the project. pruponent is required w nbiain fresh revised IC and o long as <uch 
n4, thc carlier tC kase to be salid EC or carving out nining on the arca permiltcl by Mining Author1tics at th 
ve. pncnts in abve three mnatters capnot be allowed to continue witlh mining activities without ald f : 
rdingl, strain them thom carrying out any mining activitics till they obtain fresh iC in accordance wth law [D 

NTC. Banda. Senior Suerintendent of Police, Banda and Member Secretary, UPPCB shall ensurc compiance t! 
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